
 
 

Office: Flat No. 7, Indrayani, Ganesh Nagar,    SHASHANT YEOLA 
Opp. Lekha Nagar, Agra Road,     INSOLVENCY PROFESSIONAL 
Nashik, Maharashtra, 422009      IBBI/ IPA-001 / IP-P00310 / 2017-18 / 0574 

Branch Off.: : Office No. 303, 3rd Floor,     E- mail : shashantsyeola@gmail.com 

AdinathShopping Complex,     Tel Ph. 0253-2327475 , Cell No. 09422254245 
Pune- Satara Road,        
Pune – 411037        
Tel. No. 020 30488943  
 
 

FORM A 
PUBLIC ANNOUNCEMENT 

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for 
Corporate Persons) Regulations, 2016) 

FOR THE ATTENTION OF THE CREDITORS OF  
KHANDESH BUILDERS PRIVATE LIMITED 

RELEVANT PARTICULARS 
1.  Name of corporate debtor Khandesh Builders Private Limited (Under CIRP) 

2.  Date of incorporation of corporate debtor 25/01/1984 
3.  Authority under which corporate debtor 

is incorporated / registered 
Company Incorporated under the Companies 
Act, 1956 registered with Registrar of 
Companies, Maharashtra (Mumbai) 

4.   Corporate Identity No. / Limited 
Liability Identification No. of corporate 
debtor 

U45200MH1984PTC031927 

5.  Address of the registered office and 
principal office (if any) of corporate 
debtor 

B 110, Damji Shamji Corporate Square, Lakshmi 
Nagar, Ghatkopar Andheri East Link Road, 
Mumbai City, Mumbai, Maharashtra, India, 
400075 

6.  Insolvency commencement date in 
respect of corporate debtor 

The Hon’ble NCLT Mumbai Bench passed the 
Order on 10th June, 2024 (Monday). 

7.  Estimated date of closure of insolvency 
resolution process 

7th December, 2024 (Saturday) 

8.  Name and registration number of the 
insolvency professional acting as interim 
resolution professional 

IP Shashant Sudhakar Yeola 
IBBI Registration No. IBBI/IPA-
001/IPP00310/2017-18/10574. 

9. Address and e-mail of the interim 
resolution professional, as registered 
with the Board 

Flat No. 7, Indrayani, Ganesh Nagar, Opp. Lekha 
Nagar, Agra Road, Nashik, Maharashtra, 422009 
Email: shashantsyeola@gmail.com  

10. Address and e-mail to be used for 
correspondence with the interim 
resolution professional  

Flat No. 7, Indrayani, Ganesh Nagar, Opp. Lekha 
Nagar, Agra Road, Nashik, Maharashtra, 422009 
Email: khandeshcirp@gmail.com  

11. Last date for submission of claims Friday, 24th June, 2024  
12. Classes of creditors, if any, under clause 

(b) of sub-section (6A) of section 21, 
ascertained by the interim resolution 
professional 

Not Applicable 

13. Names of Insolvency Professionals 
identified to act as Authorized 
Representative of creditors in a class 
(Three names for each class) 

Not Applicable 

14. (a) Relevant Forms and 
(b) Details of authorized 

representatives are available at:  

Web link: https://ibbi.gov.in/home/downloads 
Not Applicable  

 

Notice is hereby given that the National Company Law Tribunal has ordered the commencement 
of a corporate insolvency resolution process of the Khandesh Builders Private Limited on 
Monday, 10th June, 2024. 

mailto:shashantsyeola@gmail.com
mailto:kandeshcirp@gmail.com
https://ibbi.gov.in/home/downloads


 
The creditors of Khandesh Builders Private Limited, are hereby called upon to submit their 
claims with proof on or before Thursday, 24th June, 2024 to the interim resolution professional 
at the address mentioned against entry No. 10. 
 
The financial creditors shall submit their claims with proof by electronic means only. All other 
creditors may submit the claims with proof in person, by post or by electronic means. 
 
A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its 
choice of authorised representative from among the three insolvency professionals listed against 
entry No. 13 to act as authorised representative of the class in Form CA. [Not Applicable] 
 
Submission of false or misleading proofs of claim shall attract penalties. 
 

 

S/d 
Mr. Shashant Sudhakar Yeola 
Interim Resolution Professional 
IBBI/IPA-001/IPP00310/2017-18/10574 
For Khandesh Builders Private Limited (Under CIRP) 
 
Date: - 13.06.2024 
Place: - Nashik 
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Ref No: KJT/AS/2024-25/ Date: 29/05/2024
Registered Post A/D

To,
1. Mr. Akshay Ashok Giripunje

Room No. 104 near Arti Housing Society, 1st Floor, Rameshwadi,
Badlapur (West), Taluka: Ambernath-421503

2. Mr. Akshay Ashok Giripunje
Flat No. 102 First Floor C-Wing Shiv Shristhi CHSL,
Village-Bardi, Tal.-Karjat, Dist.-Raigad

Madam/Sir,
NOTICE U/S 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002
1. At the request made by you, the Bank has granted to you various credit facilities

aggregating to an amount of Rs. 4,00,000.00/-. We give hereunder details of
various credit facilities granted by us and the outstanding dues thereunder as on
the date of this notice:-

Liyakatkhan Manzil, Mahavir Peth, Karjat,
Pincode-410201, Maharashtra.

2. The aforesaid credit facilities granted by the Bank are secured by the following
assets/securities (particulars of properties/ assets charged to bank):-
“EQM of properties situated at Flat No. 102 admeasuring 21.80 Sq. Mtrs.
Carpet Area on First Floor C-Wing, Shiv Shrishti CHSL, S.No 5/2 Village Bardi,
Tal. Karjat Dist Raigad 410201”

Boundary of plot: East: Survey No.5 Hissa No.3; West: Survey No.5 Hissa No. 1;
South: Survey No.5, Hissa No. 4; North: Boundary of Village Ukrool
Boundary of Flat: East: Wing-D; West: Wing-B; South: Open Space; North: Road
3. As you have defaulted in repayment of your dues to the Bank under the said credit

facilities, we have classified your account as Non-Performing Asset with effect from
28.09.2022 in accordance with the directions/guidelines issued by the Reserve Bank
of India.

4. For the reasons stated above, we hereby give you notice under Section 13(2) of the
above noted Act and call upon you to discharge in full your liabilities by paying to the
Bank sum of Rs. 3,28,501.55/- contractual dues up to the date of notice) with further
interest thereon@9.05% p.a. compounded with Monthly rests from 30.05.2024 and
all costs, charges and expenses incurred by the Bank, till repayment by you within
a period of 60 days from the date of this notice, failing which please note that we
will entirely at your risks as to costs and consequences exercise the powers vested
with the Bank under Section 13 of the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002, against the secured assets
mentioned above.

5. While we call upon you to discharge your liability as above by payment of the entire
dues to the Bank together with applicable interest, all costs, charges and expenses
incurred by the Bank till repayment and redeem the secured assets, within the
period mentioned above, please take important note that as per section 13(8) of the
SARFAESI Act, the right of redemption of secured assets will be available to you
only till the date of publication of notice for public auction or inviting quotations or
tender from public or private treaty for transfer by way of lease, assignment or sale
of the secured assets.

6. The amounts realized from exercising the powers mentioned above, will firstly be
applied in payment of all costs, charges and expenses which are incurred by us
and/or any expenses incidental thereto, and secondly in discharge of the Bank’s
dues as mentioned above with contractual interest from the date of this notice till the
date of actual realization and the residue of the money, if any, after the Bank’s entire
dues (including under any of your other dues to the Bank whether as borrower or
guarantor) are fully recovered, shall be paid to you.

7. If the said dues are not fully recovered from the proceeds realized in the course
of exercise of the said powers against the secured assets, we reserve our right to
proceed against you and your other assets including by filing legal/recovery actions
before Debts Recovery Tribunal/Courts, for recovery of the balance amount due
along with all costs etc. incidental thereto from you.

8. Please take note that as per Sub-section (13) of the aforesaid Act, after receipt of
this notice, you are restrained from transferring or creating any encumbrances on
the aforesaid secured assets whether by way of sale, lease, license, gift, mortgage
or otherwise.

9. The undersigned is a duly authorized officer of the Bank to issue this notice and
exercise powers under Section 13 of aforesaid Act.

10.Needless to mention that this notice is addressed to you without prejudice to any
other right or remedy available to the Bank.

CC: (Copy of this notice to be endorsed to the guarantor(s) who has not created security
interest over his/her/their assets/property to secure the dues)
1. Mr. Dinesh Kothiram Giripunje

Room No. 104, New Aarti Society, Rameshwadi,
Badlapur (West), Dist Thane, 421503

2. Mr. Dinesh Kothiram Giripunje
A-204, Shree Datta Vihar Sankul,
Phase 2, Rameshwadi, Badlapur (West), Dist Thane, 421503

1. You are aware that the Bank has granted various credit facilities aggregating to
an amount of Rs. 4,00,000/- to Mr. Akshay Ashok Giripunje (principal debtor), for
which you stood as guarantor and executed letter of guarantees dated 31/03/2017
guaranteeing the due repayment of the said amount by the Principal Debtor and
all interest, cost, charges and expenses due and accruing thereon. The details of
various credit facilities granted by the Bank and the amounts outstanding dues
thereunder as on the date of notice are as under

2. As the principal debtor has defaulted in repayment of his/her/theirs/its liabilities, we
have classified his/her/theirs/its dues as Non-Performing Asset on 28.09.2022 in
accordance with the directions or guidelines issued by the Reserve Bank of India.

3. As stated herein above, in view of the default committed by the principal debtor, you
as the guarantor became liable jointly and severally for the said debt.

4. For the reasons stated above, we invoke your guarantee and hereby call upon you to
discharge in full your liabilities by paying to the Bank Rs. 3,28,501.55/- (contractual
dues upto the date notice) with interest @ 9.05% p.a. compounded with monthly
rests within 60 days of receipt of this notice failing which we will be constrained
to initiate legal action against you including by filing appropriate legal proceedings
against you before Debts Recovery Tribunal/Court for recovery of the said amounts
with applicable interest from the date of the notice till the date of actual realisation
along with all costs, expenses etc. incidental thereto.

Sr.
No

Nature Of Facility Sanctioned
Amount

Outstanding
Dues

Total Dues

1 Star Home Loan
A/c No: 120575110000157

Rs. 4,00,000/- Rs.296346.34 +
Rs. 32155.21
(Uncharged
Interest from
30.08.2022 to
29.05.2024)

Rs. 3,28,501.55/-

Sr.
No

Nature Of Facility Sanctioned
Amount

Outstanding
Dues

Total Dues

1 Star Home Loan
A/c No: 120575110000157

Rs. 4,00,000/- Rs.296346.34 +
Rs. 32155.21
(Uncharged
Interest from
30.08.2022 to
29.05.2024)

Rs. 3,28,501.55/-

KARJAT BRANCH

Yours faithfully,
sd/-

NAME: SHIBA SHANKAR BEHERA
Place: ALIBAG DESIGNATION: CHIEF MANAGER
Date: 29/05/2024 AUTHORISED OFFICER

Yours faithfully,
sd/-

NAME: SHIBA SHANKAR BEHERA
Place: ALIBAG DESIGNATION: CHIEF MANAGER
Date: 29/05/2024 AUTHORISED OFFICER

Public Notice in Form XIII of MOFA (Rule 11(9) (e))
District Deputy Registrar, Co-operative Societies, Mumbai City (3)

Competent Authority,
U/s 5A of the Maharashtra Ownership Flats Act, 1963.

Mhada Building, Ground Floor, Room No. 69, Bandra (E), Mumbai - 400051.

No.DDR-3/Mum./ Deemed Conveyance/Notice/1754/2024 Date: - 11/06/2024
Application u/s 11 of Maharashtra Ownership Flats

(Regulation of the Promotion of construction, Sale, Management and Transfer) Act, 1963
Public Notice

Application No. 82 of 2015
Inlaks Nagar Co-op. Hsg. Society Ltd., Through its Secretary Chairman Plot no.
B, CTS no. 1227/1, 1227/2, Yari Road, Versova, Andheri West, Mumbai - 400061...
Applicant Versus. (1) M/s. Western Construction Company, 3/5, Nanabai Lane,
Sindhu House, Fort, Mumbai 400 001 (2) Shri H. G. Malkani, La Bliss, Juhu Road,
Mumbai 400 049 (3) Shri. Alreda D. Almeda, Accession House, 3 Boran Road,
Bandra (West), Mumbai - 400 050, (3.1) Noresca Wassodew, 3.2 Sean Wassoodew
Surya, 79, Hill Road, Bandra (West), Mumbai - 400 050 (3.2) Serena Fernandes,
21/1, Bayside Terrace, Cabrita, NSE, 2046, Australia (3.3) Nimphia Koria, Accession
House, 3 Boran Road, Bandra (W), Mumbai - 400 050, (3.4) Lyncia Creado, Silver
Beach Estate, H. B. Nair Road, Juhu, Mumbai - 400 049, (3.5) Renuka Fernandes,
Parshwanath Green Vila, Tower No. 8, Flat 1002, Omex, Opp. Gurgaon Mall, Sector
48, Gurgaon-122 018, Haryana, (3.6) Shri. Ashwin Korea, C/o. Accession House,
3, Boran Road, Bandra (West), Mumbai - 400050, (3.7) Yukka Bocaro, 41, Huren
Avenue, Dollard Days, Ormax, Montreal, Cubek, Canada H92C2, (3.8) Mrs. Celsia
Bocarro, Corona, 3, St. Leo Road, Off Perry Road, Bandra (West), Mumbai 400 050,
(3.9) Ms. Erica Braganza Cunha, 2E. Sundatta Apartments, Mount Pleasant Road,
Oppo. Varsha, Malabar Hill, Mumbai (4) Mrs. Celsia Bocarro & Erica Bocarro
Corona, 3, St. Leo Road, Off Perry Road, Bandra (West), Mumbai 400 050, (5) Adv.
Farooq K. Mistry, Member - Inlak Nagar Co-op. Hsg. Soc. Ltd. D-406, Wing No. 5,
Inlaks Park, Yari Road, Versova, Andheri (W), Mumbai - 400 061. ....Opponents and
those, whose interests have been vested in the said property may submit their say
at the time of hearing at the venue mentioned above. Failure to submit any say shall
he presumed that nobody has any objection to this regard and further action will be
taken accordingly.
Description of the Property, :-

Claimed Area
Unilateral Deemed assignment of lease of balance land admeasuring 2215.66 sq. mtrs,
the proportionate portion of the erstwhile common recreation ground out of the land
bearing Survey no. 15/B comprising of CTS no. 1227/1 and CTS no. 1227/2 of Village-
Versova, Taluka Andheri alongwith already got the conveyance of land admeasuring
9289.40 sq. mtrs. bearing CTS no. 1227/2 alongwith common amenities in the layout
Village- Versova, Taluka Andheri.
The hearing is fixed on 24/06/2024 at 3.00 p.m.

Sd/-
(Rajendra Veer)

District Deputy Registrar,
Co-operative Societies, Mumbai City (3)

Competent Authority,
U/s 5A of the MOFA, 1963.

Seal

NOTICE

TAKE NOTICE that the TANo. 1912/2016 between you and above parties pending in the DRT-
I, MUMBAI was transferred to DRT-II MUMBAI and registered as TA NO. 582/2022 on the file
of DRT-II MUMBAI and again it has been transferred to this Tribunal and registered as TA No.
359/2023 on the file of this Tribunal. Therefore you are hereby directed to appear before Ld.
Registrar, DRT-I MUMBAI either in person or throughAdvocate duly instructed on 22 /08/2024
at 12.00 Noon. Take Notice that in case of default of your appearance on the day mentioned
here in above, the proceedings shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this 8 day of May, 2024.

(Government of India, Ministry of finance)
2 Floor, Telephone Bhavan, Colaba Market, Colaba, Mumbai-400005

(5 Floor, Scindia House, Ballard Estate, Mumbai-400 001)

Exh-31
Punjab National Bank ... Applicant
VS
M/s. Fine Facets India Pvt Ltd. & Ors. ... Defendants

DEBTS RECOVERY TRIBUNAL-1 MUMBAI

Registrar,
Debts Recovery Tribunal-1,Mumbai

T.A. NO. 359 Of 2023

nd

th

To,

DEFENDANT
NO. 1

M/S. FINE FACETS INDIA PVT. LTD.
402, DREAMLAND, 23/27, MAMA PARAMANAND MARG,
OPERA HOUSE, MUMBAI - 400004

DEFENDANT
NO. 7

M/S. KAPRISA INTERNATIONAL PVT. LTD.
GJ- 15, SDF VII, SEEPZ, ANDHERI- (E), MUMBAI - 400096

th

Seal
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NOTICE U/S 13(2) of the Securitisation and Reconstruction of FinancialAssets and Enforcement of Security InterestAct 2002

Whereas the undersigned being the Authorised Officer of Punjab National Bank, Circle SASTRA, Mumbai Central under Securitisation And Reconstruction of Financial Assets and Enforcement of

Security InterestAct, 2002 and in exercise of powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued Demand Notices u/s 13(2) of the said

act, calling upon the Borrower(s)/ Guarantor(s)/ Legal Heirs(s)/ Legal Representative(s) listed hereunder, to pay the amounts mentioned in the respective Demand Notice/s, within 60 days from the

date of respective Notice/s, as per details given below.

In connection with the above, Notice is hereby given, once again, to the Borrower(s)/ Guarantor(s)/ Legal Heirs(s)/ Legal Representative(s) to pay to Punjab National Bank, within 60 days from the

date of publication of this Notice, the amounts indicated herein below in their respective names, together with further interest@ contracted rate as detailed in the said Demand Notices from the

respective dates mentioned below till the date of payment and / or realization in full, read with the loan agreement and other documents/writings, if any, executed by the said

Borrower(s)/Guarantor(s)/Mortgagors(s).

Sr
No

(a) (b) (d)(c) (e) (f) (g)

1

2

Name of the Borrower(s)/ Guarantor(s)/

Legal Heirs(s)/ Legal Representative(s)/

Mortgagors(s)

Pranav Udyog
Prop Shri Ramakant Khandelwal
4623,Adi Sankaracharya marg,
Khandelwal Estate,Saki Vihar road, Powai,
Mumbai-400072.
and
Flat no C-7 4th floor,Madhoor Mangal Avenue
Phase II,VillageAnandvalli, District Nashik.
Shri.Chandrakant Khandelwal
(Guarantor/Mortgagor)
Flat no C-7 4th floor,Madhoor Mangal Avenue
Phase II, VillageAnandvalli, District Nashik.

Pranav Enterprises
Prop Smt Savita Khandelwal
4623,Adi Sankaracharya marg,
Khandelwal Estate,Saki Vihar road, Powai,
Mumbai-400072.
and
Flat no C-8 4th floor,Madhoor Mangal Avenue
Phase II,VillageAnandvalli,District Nashik.
Shri .Chandrakant Khandelwal(Guarantor)
Smt .Savita Khandelwal (Mortgagor)
Flat no C-8 4th floor,Madhoor Mangal Avenue
Phase II,VillageAnandvalli,District Nashik.

Account Number

Facility Availed

Limit

06329011000163

Cash Credit

Rs.30.00 Lakhs

06329011000149

Cash Credit

Rs. 20,50,000/-

06329011000156

Housing loan

Rs.14.00 lakhs

Balance
outstanding as on
date of NPA (i.e.
Principal + Intt)

Rs.39,82,949.27 as
on 28.11.2020

Rs. 25,67,916.28 as
on 28.11.2020

Rs.12,75,275.69 as
on 28.01.2021

Total Outstanding as on
date of issuance of notice.

(after netting off credits
and debits if any)

Rs. 52,58,224.96 + Further
Intt. W.e.f. from date of NPA

Rs.25,67,916.28
+ Further intt. W.e.f. from

date of NPA

Date of NPA

Date of demand
notice

29.06.2013

29.06.2013

29.06.2013

30.05.2024

30.05.2024

30.05.2024

Description of Secured Asset(s) /
Immovable Properties

Flat no C-7 4th floor,Madhoor Mangal
Avenue Phase II,Village Anandvalli,District
Nashik.
In the name of Shri.Chandrakant
Khandelwal

Flat no C-8 4th floor,Madhoor Mangal
Avenue Phase II,Village Anandvalli,District
Nashik
In the name of Smt.Savita C Khandelwal.

60 Days' Notice to

Borrower/Guarantor/Mortgagor

Circle SASTRA Thane,
Pnb Pragati Tower,1st Floor, C-9, G – Block,

Bandra Kurla Complex, Bandra (east), Mumbai-400051,
Ph- 022- 26726564, 26532704 Cs8235@pnb.co.in

Together for the better

* ROI – at the time of sanction of facilities & subject to change from time to time as per RBI guidelines
Due to non payment of installment/ interest/ principal debt, the account/s has/have been classified as Non PerformingAsset on date mentioned in column (f) as per Reserve Bank of India guidelines.
We have demanded/recalled the entire outstanding together with interest and other charges due under the above facilities, on date mentioned in column (f). We have invoked the guarantee, on date
mentioned in column (f). The amount due to the Bank is as mentioned in column (e) with further interest until payment in full (hereinafter referred to as "secured debt"). To secure the out standings
under the above said facilities, the borrower(s)/mortgagor(s) have, inter alia, created security interest in respect of the properties/assets mentioned in column (g). We hereby call upon the
borrower(s), guarantor(s) to pay the amount as mentioned in column (e) with further interest at the contracted rate until payment in full within 60 days (sixty days) from the date of this notice. In
default, besides exercising other rights of the Bank as available under Law, the Bank is intending to exercise any or all of the powers as provided under section 13(4) of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 (hereinafter referred to as "the Act"). The details of the secured asset/s intended to be enforced by the Bank, in the
event of non payment of secured debt by the borrower(s)/ mortgagor(s) are as mentioned in column (h). The borrower's/ mortgagor's attention is hereby drawn/ invited to provisions of sub-
section (8) of section 13 of the Act in respect of time available to redeem the secured assets. Please take notice that in terms of section 13(13) of the said Act, the borrower(s)/mortgagor(s)
shall not, after receipt of this notice, transfer by way of sale, lease or otherwise (other than in the ordinary course of business) any of the secured assets above referred to, without prior written consent
of the Bank. The borrower(s)/mortgagor(s) are also put on notice that any contravention of this statutory injunction/restraint, as provided under the said Act, is an offence. If for any reason, the
secured assets are sold or leased out in the ordinary course of business, the sale proceeds or income realised shall be deposited/remitted with/to the Bank. The borrower(s)/mortgagor(s) will have to
render proper account of such realisation/income. We reserve our rights to enforce other secured assets. Please comply with this demand under this notice and avoid all unpleasantness. In case
of non-compliance, further needful action will be resorted to, holding the borrower(s)/mortgagor(s) liable for all costs and consequences.
This notice is issued without prejudice to the bank taking legal action before DRT/Court, as the case may be. This notice is issued without prejudice to the bank's rights in the
suit/litigation pending before DRT/Court.

Date 12.06.2024
Place : Nashik

For Punjab National Bank
Sd/-

(Chief Manager)
AUTHORISED OFFICER

0MADHUR NOURISHMENT PRODUCTS LLP - IN LIQUIDATION
LLPIn: AAF- 6086

Regd. Add: C-713 BSEL Tech Park, Plot No.39/5 & 39/5A, Sector 30A, Opp.: Vashi Railway Station, Vashi, Navi Mumbai, Mumbai City, Maharashtra 400703.
E-Auction Notice

Sale of Assets under the Insolvency and Bankruptcy Code, 2016
Date and Time of E-Auction: 11th July, 2024 at 11:00 AM to 02:00 PM for Block I & III

12th July, 2024 at 11:00 AM to 02:00 PM for Block II, IV, V, VI
(With the unlimited extension of 10 minutes each)

Sale of assets of Corporate Debtor by the liquidator appointed by the Hon’ble National Company Law Tribunal, Mumbai
Bench vide order dated 01st March 2023 in I.A. 2663 OF 2021 IN C.P.(IB) No. 236 of 2020. The sale will be done by the un-
dersigned through the E-auction platform https://eauctions.co.in (Linkstar Infosys Private Limited)
Block Class of

Asset
Description Reserve

Price EMD Incremental
Value

I

Land,
Building,
Plant and
machin-

ery at Vil-
lage

Limpan-
gaon

Land Located at Gat No. 23, Village Limpangaon, Taluka –
Srigonda, District – Ahmednagar Maharashtra – 413726 admea-
suring 5000 sq. mtr. along with Compressor Shed and Adjacent
Shed (23.6 sq mtrs), Cold Storage Shed (466 sq. mtrs), Adjacent
Open Shed to Cold Storage (76.2 sq mtrs), Open Shed (155.60
sq. mtrs), Security Cabin (14.06 sq mtrs), Well, Weld Mesh.
8 BMCs , 3 Condensing units, Ammonia Compressors with 10HP
Motor with Pump and 125MM PUF Panels for walls and ceiling
with hinged doors at factory area in Village Limpangaon Taluka –
Srigonda, District – Ahmednagar.

₹
1,18,51,590/-

₹
11,85,000/-

₹
2,00,000/-

II

Building,
Plant and
machin-

ery at Vil-
lage

Limpan-
gaon

Compressor Shed and Adjacent Shed, Cold Storage Shed, Adja-
cent Open Shed to Cold Storage, Open Shed, Security Cabin,
Weld Mesh excluding the land along with 8 BMCs , 3 Condens-
ing units, Ammonia Compressors with 10HP Motor with Pump and
125MM PUF Panels for walls and ceiling with hinged doors at fac-
tory area in Village Limpangaon Taluka – Srigonda, District –
Ahmednagar

₹
72,58,890/-

₹
7,25,000/-

₹
2,00,000/-

III

Plant &
Machin-

ery
(situated
at differ-
ent loca-

tions)

24 Bulk Milk Coolers (BMCs) along with condensing makes, DG
Sets, Milk Testing units, Weighing scale etc. which are installed
at/are at across various locations of third parties such as Hingani,
Deo-Daithan, Shrigonda, Padali, Ranjangaon, Ralegansiddhi,
Palwe Khurd, Pimalgaon Malvi, Manjarsumbh, Khospuri, Khadki,
Baburdi, Kolgaon, Erondali, Pimpri, Kolandar, Ghugal, Wadgon,
Deulgaon, Takali Lonar, Ghodegaon, Jamkhed - Shrigonda,
Anandwadi, Mundekarwadi, Kshti -Shrigonda

₹
1,32,72,084/-

₹
13,27,000/-

₹
2,00,000/-

IV Land Land Located at Gat No. 23, Village Limpangaon, Taluka –
Srigonda, District – Ahmednagar Maharashtra – 413726 admea-
suring 5000 sq. mtr.

₹
45,92,700/-

₹
4,59,000/-

₹
5,00,000/-

V Building Compressor Shed and Adjacent Shed (23.6 sq mtrs), Cold Stor-
age Shed (466 sq. mtrs), Adjacent Open Shed to Cold Storage
(76.2 sq mtrs), Open Shed (155.60 sq. mtrs), Security Cabin
(14.06 sq mtrs), Weld Mesh excluding land

₹
48,84,008/-

₹
4,88,000/-

₹
2,00,000/-

VI
Plant &

Machinery
(situated
at factory

site)

8 BMCs, 3 Condensing units, Ammonia Compressors with 10HP
Motor with Pump and 125MM PUF Panels for walls and ceiling
with hinged doors at factory area in Village Limpangaon Taluka –
Srigonda, District – Ahmednagar.

₹
23,74,881/-

₹
2,37,000/-

₹
2,00,000/-

Last date of submission of Eligibility Documents 28th June, 2024 in the manner mentioned in detail E-auction Process
Document

Declaration of Eligible Bidder 30th June, 2024
Inspection of Assets of Corporate Debtor From 1st July, 2024 to 7th July, 2024.
Last Date for submission of Earnest Money Deposit 9th July, 2024
Date and time of E-Auction for qualified bid-
ders

11th July, 2024 at 11:00 AM to 02:00 PM for Block I & III
12th July, 2024 at 11:00 AM to 02:00 PM for Block II, IV, V, VI

Terms & Conditions of the sale is as under:
1. E-Auction will be conducted on “AS IS WHERE IS”, “AS IS WHAT IS”, “WHATEVER THERE IS BASIS” AND “NO RE-
COURSE BASIS” as such sale is without any kind of warranties and indemnities through approved service provider Linkstar
Infosys Private Limited Contact person on behalf of E-Auction Agency (Linkstar): Contact person: Mr. Dixit Prajapati Email
id-admin@eauctions.co.in, Mobile No.: +91 9870099713
2. The E-Auction process of the Corporate Debtor shall be conducted in two phases as follows:
i. Auction for Block I and III shall be conducted on 11th July, 2024
ii. Auction for Block II, IV, V, VI shall be conducted on 12th July, 2024 subject to failure of auction for Block I and III
Note: The Bids for Block IV shall only be considered subject to successful Auction of Block V or Block II.
Also, preference shall be given to bidders of Block II over Block V.
3. Documents shall be submitted to Liquidator through email and hard copy in the format prescribed in the detailed E-auction
Process Document on or before 28th June 2024. The bid form along with detailed terms & conditions of the complete E-
auction process can be downloaded from the website https://eauctions.co.in.
4. It is clarified that this invitation purports to invite prospective bidders and does not create any kind of binding obligation on the
part of the Liquidator or the Company to effectuate the sale. The Liquidator reserves the right to cancel or modify the process and/or
not to accept and/or disqualify any interested party / potential investor/bidder without assigning any reason and without any liability.
5. All the terms and conditions are to be mandatorily referred from the detailed E-Auction Process Document, prior to sub-
mission of EMD and participation in the process. The Liquidator can be contacted at liq.madhurnourishment@gmail.com

SD/- CA Prashant Jain , Liquidator – Madhur Nourishment Products LLP
IBBI Reg. No: IBBI/IPA-001/IP-P01368/2018-2019/12131

Email ID: ipprashantjain@gmail.com; liq.madhurnourishment@gmail.com
Correspondence Address: SSARVI Resolution Services LLP, B-610, BSEL Tech Park,

Date: 13.06.2024 Sec. 30 A, Vashi, Navi Mumbai- 400 705
Place: Navi Mumbai Contact No: +91 9082607703 (Call on WhatsApp)

Date - 13.06.2024, Place - Osmanabad, Latur Authorized officer , Equitas Small Finance Bank Ltd

SR
NO

Name of the
Borrower(s) /
Guarantor(s)

Description of Secured Asset
(Immovable Property)

Demand
Notice Date
and Amount

Symbolic
possession
taken date

1

BRANCH - Omerga
Loan No - SEOMERG0366801
BORROWER - Mr. Bharat

Khiru Rathod
Co-Borrower - Mrs. Mamta

Bharat Rathod

All that piece and parcel of the property bearing Survey No. 14/1 out of that
Plot No. 21 admeasuring 108 Sq. Mtr. i.e. 1162 Sq. Ft. situated at
Grampanchayat Ekondi Jahangir Tal. Omerga Dist. Osmanabad. North - 9
Mtr. Width Road, South - Plot No. 16, East - Plot No. 20, West - Plot No. 22
Dhondiram Khiru Rathod. Situated at within the Sub-Registration District of
Omerga and Registration District of Osmanabad.

02-03-2024
&

10,16,818
10-06-2024

2

BRANCH - Omerga
Loan No - SEOMERG0388957
BORROWER - Mrs. Pramila

Balu Mali
Co-Borrower - Mr. Balu
KarabasappaMali

All that piece and parcel of the property baring muniicpal House No. 76/1
Ward No. 02 admeasuring 1500 Sq. Ft. at Omerga Tal. Omerga Dist.
Osmanabad. North - Plot of Channapa Patange, South - Plot of Sharanappa
Ansarwade, East - Road, West - Road. Situated at within the Sub-
Registration District of Omerga and Registration District of Osmanbad.

02-03-2024
&

3,36,461
10-06-2024

3

BRANCH - Osmanabad
Loan No - SEOSMNB0411267
BORROWER - Mr. Dharmraj

BapuraoMore
Co-Borrower - Mrs. Shital

Dharamraj More

Property 1 - All that piece and parcel of the property bearing East side
portion of Plot having Old Grampanchayat Milkat No. 3600 its New
Grampanchayat Milkat No. 1240/1 admeasuring 46.46 Sq. Mtr. i.e. 500 Sq.
Ft. situated at Grampanchayat Murud (Bk.) Tal. Latur, Dist. Latur. North -
Plot of Balaji Bapurao More, South - Plot of Guruling Bidve, East - Plot of
Kiran Narhari Ghule, West - Plot of Pradip bhise and Part of Tukda No. 2.
Situated at within the Sub-Registration District of Latur II and Registration
District of Latur.
Property 2 - All that piece and parcel of the property bearing West North
side portion of Plot having Old Grampanchayat Milkat No. 3600 its New
Grampanchayat Milkat No. 1240/1 admeasuring 12.82 Sq. Mtr. i.e. 138 Sq.
Ft. situated at Grampanchayat Murud (Bk.) Tal. Latur, Dist. Latur. North -
Plot of Balaji Bapurao More, South - Plot of Pradip Bhise, East - Remaining
portion of said Tukda No. 1, West - 20 Ft. Width Road. Situated at within the
Sub-Registration District of Latur II and Registration District of Latur.

02-03-2024
&

5,21,402
10-06-2024

Equitas Small Finance Bank Ltd
(FORMERLY KNOWN AS EQUITAS FINANCE LTD)
Registered Office : No.769, Spencer Plaza, 4th Floor, Phase-II, Anna Salai, Chennai - 600002.

POSSESSION NOTICE (U/s. Rule 8 (1) - for immovable property)
Whereas the undersigned being the Authorized Officer of M/s. Equitas Small Finance Bank Limited, under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest [Act, 2002 (54 of 2002)] and in exercise of powers conferred under section 13(12) read
with [Rule 3] of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the below mentioned Borrowers to repay
thetotal outstanding amount mentioned in the notice being within 60 days from the date of receipt of the said notice. Since the below
mentioned Borrowers having failed to repay the below stated amount within the stipulated time, notice is hereby given to the below
mentioned borrowers andthe public in general that, the undersigned has taken possession of the property described herein below in exercise
of powers conferred on him under Sub-Section (4) of Section 13 of the said Act read with Rule 8 of the Security interest Enforcement Rules,
2002. The Borrowers in particularand the public in general are hereby cautioned not to deal with the schedule mentioned properties and any
dealings with the properties will be subject to the charge of M/s. Equitas Small Finance Bank Limited and further interest and other charges
thereon.“ The Borrower’s attention is invited to provisions of sub–section (8) of section 13 of the Act, in respect of time available, to redeem the
secured assets.”

E-Auction Sale Notice For Sale Of Immovable Secured Assets Under The Securitisation And Reconstruction Of Financial Assets And
Enforcement Of Security Interest Act, 2002 Read With Proviso To Rule 8 (6) & 9(1) Of The Security Interest (Enforcement) Rules, 2002 (“Rules”)

That Magma Housing Finance Limited (hereinafter referred as Original Lender/MHFL) has assigned the financial assets to Edelweiss Asset
Reconstruction Company Limited on its own /acting in its capacity as trustee of EARC TRUST SC 370 (hereinafter referred as “EARC”) pursuant to the
Assignment Agreement dated 29-03-2019 under Sec.5 of SARFAESI Act, 2002. EARC has stepped into the shoes of the (MHFL) and all the rights, title
and interests of (MHFL) with respect to the financial assets along with underlying security interests, guarantees, pledges have vested in EARC in respect
of the financial assistance availed by the Borrower(s) and EARC exercises all its rights as the secured creditor.
Notice of 30 days is hereby given to the public in general and in particular to the Borrower(s) and Guarantor (s) that the below described immovable secured
assets mortgaged in favor of the Secured Creditor, the physical possession of which has been taken by the Authorised Officer (AO) will be sold on “As is
where is”, “As is what is”, and “Whatever there is” basis, for recovery of the amounts mentioned herein below due to EARC together with further interest
and other expenses/costs thereon deducted for any money received by EARC from Borrower(s) and Guarantor. The Reserve Price and the Earnest Money
Deposit are mentioned below for the property.

DETAILS OF SECURED ASSET PUT FOR E-AUCTION:
Loan Account
No/ Selling
Institution

Sl.
No

Name of Borrower/
Co Borrower

Reserve
Price (in

INR)

Earnest Money
Deposit (EMD)

in INR

Date and
Time of
Auction

Type of
Possess

ion

Total Outstanding
Dues INR

as on 10-06-2024
Trust
Name

Name of Bank &
Branch, Account

Number & IFSC Code

1 HL/0117/H/1
3/100067

1.Mr. Nitin Prakash Jawale
(“Borrower”)

2.Ms Rita Nitin Jawale
(“Co Borrower”)

Rs
2,50,000/-

Rs
25,000/- 23-07-2024

01.00 PM
Physical

₹
10,79,660.45/-

EARC
TRUST
SC-370

Trust AC -
[000405118258]

Bank -ICICI BANK
IFSC ICIC0000004

E-AuCTIOn SALE nOTICE
EdElwEiss AssEt REconstRuction compAny limitEd

CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

PROPERTY DESCRIPTION: All the Piece And Parcels Of Southern Side Portion Of Plot No 14, S.No.-311/3 B, Gat No. 751, Admeasuring Area
152.25 Sq.Mtr, Situated At Avhane, Tal. & Dist. Jalgaon 425001 And The Property Is Bounded By: East:S.No-311/3c; West: Road; North: Part of
Plot; South : P. No. 13

1 All Demand Drafts (DD) shall be drawn in favor of Trust name as mentioned above and payable at Mumbai.
2 Last Date of Submission of EMD Received 1 day prior to the date of auction

For detailed terms and conditions of the sale, please refer to the link provided in EARC’s website i.e. https://auction.edelweissarc.in

3 Place for Submission of Bids 1st Floor, Edelweiss House, off CST Road, Kalina, Mumbai-400098
4 Place of Auction (Web Site for Auction) E-Auction (https://auction.edelweissarc.in)

Toll free Number: 1800 266 6540
6 Date & Time of Inspection of the Property As per prior appointment
5 Contact details

Important Information regarding Auction Process:

Place: Mumbai Sd/- Authorized Officer
Date: 10-06-2024 For Edelweiss Asset Reconstruction Company Limited, (Trustee of EARC TRUST SC 370)

Motilal Oswal Home Finance Limited

Sr
No.

Loan Agreement No. /
Name of the Borrower/
Co Borrower/Guarantor

Date of Demand
Notice and
Outstanding

Date of
possession
Taken

Description of the
Immovable Property

1 LXAHM00115-160012409
Lahanba Lakshaman

Jadhav & Vimal Lahanba
Jadhav

09-11-2017
for

Rs. 1390106/-

07-06-2024 Gat No/328Adm/Area 1Hec/19 RAssessment
2 R/ 00 P/ Out Of It Ohec/10 R/ Situated At
Nimgaon Wagha, Tal/ & Dist- Ahmednagar
Within The Limits Of Ahmednagar Zilha
Parishad, Ahmed Nagar-414001

2 LXAHM00416-170050621
Ramesh Bhiva Khandagale

& Shaila Ramesh
Khandagale

22-02-2024
for

Rs. 385515/-

07-06-2024 Milkat No.152 At Adhodi Tal.-Shevgaon
Dist.-Ahmednagar Samaj Mandir 414502
Ahmednagar Maharashtra

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES)
(UNDER RULE 8 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002)

Whereas the undersigned being the authorized officer of Motilal Oswal Home Finance Limited, (Formally known as
Aspire Home Finance Corporation Ltd), under Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 (54 of 2002), and in exercise of powers conferred under Section 13 (12) read with Rule
3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned hereunder calling upon
the following borrowers to repay the amount mentioned in the notice being also mentioned hereunder within 60 days
from the date of receipt of the said notice.
The following borrowers having failed to repay the amount, notice is hereby given to the following borrowers and
the public in general that undersigned has taken possession of the properties described herein below in exercise
of powers conferred on him under sub section (4) of section 13 of the Act read with Rule 8 of the Security Interest
(Enforcement) Rules, 2002 on the date mentioned hereunder:

Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,
Opp. Parel ST Depot, Prabhadevi, Mumbai - 400 025, CS : 8291889898
Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com

The borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings
with the property will be subject to the Charge of Motilal Oswal Home Finance Limited for an amount mentioned herein
above and interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to
redeem the secured assets.
Place : Maharashtra
Date : 13.06.2024

Sd/-
Authorized Officer

(Motilal Oswal Home Finance Limited)
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	FORM A
	Relevant Particulars
	Name of corporate debtor
	25/01/1984
	Date of incorporation of corporate debtor
	Authority under which corporate debtor is incorporated / registered
	U45200MH1984PTC031927
	Corporate Identity No. / Limited Liability Identification No. of corporate debtor
	Address of the registered office and principal office (if any) of corporate debtor
	The Hon’ble NCLT Mumbai Bench passed the Order on 10th June, 2024 (Monday).
	Insolvency commencement date in respect of corporate debtor
	7th December, 2024 (Saturday)
	Estimated date of closure of insolvency resolution process
	IP Shashant Sudhakar Yeola
	Name and registration number of the insolvency professional acting as interim resolution professional
	IBBI Registration No. IBBI/IPA-001/IPP00310/2017-18/10574.
	Address and e-mail of the interim resolution professional, as registered with the Board
	9.
	Address and e-mail to be used for correspondence with the interim resolution professional 
	10.
	Friday, 24th June, 2024 
	Last date for submission of claims
	11.
	Not Applicable
	Classes of creditors, if any, under clause (b) of sub-section (6A) of section 21, ascertained by the interim resolution professional
	12.
	Names of Insolvency Professionals identified to act as Authorized Representative of creditors in a class (Three names for each class)
	13.
	Web link: https://ibbi.gov.in/home/downloads
	(a) Relevant Forms and
	14.
	Not Applicable 
	(b) Details of authorized representatives are available at: 
	Submission of false or misleading proofs of claim shall attract penalties.




